CR(P) No0.35/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

03.10.2013

Mr. S Sen, learned counsel for the petitioner prays for
allowing to withdraw this revision petition with liberty to file afresh
revision petition, if the situation so arises.

None appears for the respondents without showing any
cause.

This revision petition is allowed to be withdrawn with
liberty to file afresh revision petition, if the situation so arises.

This revision petition is disposed of on withdrawal.

JUDGE



MC (CRP)N0.182/2012
In CR(P) No.35/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

03.10.2013
In view of the order passed today in CR(P)No.35/2012,

this misc. case also stands disposed of.

JUDGE



MC (CRP)N0.373/2012
In CR(P) No.35/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

03.10.2013
In view of the order passed today in CR(P)No.35/2012,

this misc. case also stands disposed of.

JUDGE



WP (C) No.213/2011

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

03.10.2013

List this case again on 37.10.2013.

JUDGE



WP (C) No.25/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
03.10.2013

List this case again in the 2" week of November, 2013.

JUDGE



WP (C) No.131/2010

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

03.10.2013

Ms. K Chisa, learned counsel holding the brief of Mr.
MF Quershi, learned GA appearing for the respondents No.1-6 prays
for four weeks’ time for filing affidavit-in-opposition to the amended
writ petition.

The prayer is granted.

As prayed for by Mr. R Deb Nath, learned CGC
appearing for the respondent No.7, further four weeks’ time is
granted for filing affidavit-in-opposition.

List this case again on 37.10.2013.

JUDGE
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